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No hon. Member dissented.

MR. CHAIRMAN: Permission to remain
absent is granted.

ALLOTMENT OF T ME FOR CON-

SIDERATION OF THE REPORT OF

THE COMMISSIONER FOR LIN-
GUISTIC MINORITIES

MRr. CHAIRMAN: 1 have to inform
Members that under rule 153 of the Rules of
Procedure and Conduct of Business in the
Rajya Sabha, I have allotted three hours for
the consideration of the Government motion
regarding the Fourth Report of the Com-
missioner for Linguistic Minorities.

THE INDIAN TARIFF (AMEND-
MENT) BILL, 1962—continued

THE MINISTER ofF INTERNATIONAL
TRADE m THE MINISTRY oF COMMERCE
AND INDUSTRY (SHRI MANUBHAI SHAH) :
Sir, yesterday ft was to late to speak when I
moved the Bill for consideration. This Bill
mainly seeks to amend, as Members would
see, the Indian Tariff Act, 1934 in order to
give effect to Government's decisions on
certain recommendations of the Tariff
Commission, which are: —

(a) to continue protection beyond
the 31st December, 1962 in the
case of (i) sheet glass, (ii)
certain  articles falling under
non-ferrous metals and  (iii)
ball bearings; and

(b) to discontinue protection wilh
effect from the Ist January,
1963 on (i) stearic acid and
oleic acid, (ii) certain articles
falling under non-ferrous
metals and  (iii)  plastics—
(P.F. moulding powder).

A review of antimony industry (protected up
to the 31st December, 1963)
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was undertaken on the basis of re-
commendations of 1958 report of the Tariff
Commission. There is no change either in the
existng ad valorem duty or the existing
period of protection.

Copies of the Tariff Commission's reports
on all these industries and of Government's
Resolutions on these reports have already been
laid on the Table of the H:use and notes on
each of these industries have been circulated
for the information of Members oJ the House.
So, I will not take the time of the House in
elaborating on what is contained in those
reports. There were 34 industries on the pro-
tected list on 1st January, 1959. On the
recommendations of the Tariff Commission,
protection granted to ten of these industries
has since been withdrawn. Then, I want
humbly to draw the attention of the House to
the fact that it has been consistently the policy
in the country that protection is continued or
granted to an industry for the minimum time
that is required to make that industry strong
and healthy enough to stand on its own legs—
not a day more than what is fully justified by
the economics of working of the industry
concerned— and in line with that policy ten
industries had been de-protected.

Last year out of 24 protected industries,
titanium dioxide, electric motors, calcium
carbide, soda ash and caustie soda industries
were reviewed and in all the industries
protection was extended with a view to
allowing the industries to stabilise their
position. The Reserve Bank of India's
financial analysis of the working of joint
s*ock companies during 195S—60 shows that
the period witnessed general improvement in
the financial structure of industries. The
processing and manufacturing group, to which
most of the protected industries belong,
showed good progress. If we see the history of
the last ten to twelve years since the Tariff
Commission has been active in analysing the
working of these protected industries, we feel
satisfied, the Government feel satisfied that a
very large number of industries have been
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de-protected. In some industries where
protection had to be continued, the quantum
of protection has been reduced and the
general principle is, as laid down by this
august House, fthat no industry should be
allowed protection for a period more than
what is desired, and the time extended for
protection is not more than what is the
minimum necessary to enable it to compete
with the corresponding foreign industry.

Then, there is the question which has
been generally asked about  the burden on
consumers that these pro-tec, ed industri&s
impose. Here I can only say that it is
consistent with the history of economic
growth in other countries, though when a
newly industrialised country comes of
age there will always be need for a certain
period of gestation during which period the
protection of the indigenous industry against
foreign competition becomes inescapable.
In that spirit, in our country also a very wide
base of industries has grown up whereby the
burden on the consumer has been tried to be
minimised by the relative vigilance that the
Tariff Commission and the Government of
India in the different Ministries are
exercising on the growth of these industries.
From the various reports placed before the
House one can see, for instance, that the ball
bearings industry three years ago had been
adversely criticised by the Tariff Commission
itself in regard t~> both the  quality and
the price structure. Now, not only has the
production gone up, but also in general the
quality of the bearings produced in this
country has improved. Simultaneously, for
such qualities of  ball bearings which can
be conveniently manufactured in the small
scale sector like big ball bearings for the
cycle or the hand-pulled rickshaw or
the various types of semi-automatic weapons,
where high precision is not required, the
small-scale industries have been developed
and their production has also gone up. Even
in the case of the large-scale units, the
quality, as |
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said earlier, has considerably improved,
though there may be occasionally some
defects, which as the Tariff Commission has
pointed out, are inherent in the structure of
such an industry. We get complaints even on
the imported types of ball bearings. Some-
times there are some defects even in the
imported stuff. I only want to p int out to the
hon. House.that the question of quality is
uppermost in the minds of the Government
and the Tar ff Commission and no industry
which is protected is allowed to produce sub-
standard goods. If there is any cm-plaint
received, it is immediately attended to.

Then, Sir, some of the other industries have
also been taken up. The sheet glass industry
has shown considerable progress and more
units are coming up in the sheet glass
industry. We are now in a position not only to
meet the national requirements but even to
export to some extent. The sheet glass
industry was at one time considered to be a
very difficult industry for an underdeveloped
country.

In regard to the non-ferrous metals industry
also, there has been de-protection of a large
number of alloys and semi-processed articles
and only a few articles now remain, produced
from non-ferrous metals, which are going to
enjoy protection for some time to come. |
have already referred to the ball bearings
industry. Only in passing I may mention that
we are thinking in the public sector to set up a
huge project for the manufacture of high
precision ball bearings, roller bearings, taper
bearings, coach bearings, all kinds of ball
bearings, from pin bearings to what is called
the 36" ball bearings for earth-moving and
tractor equipment. All these ball bearings are
proposed to be manufactured. The project is
under consideration, with the technical
collaboration of a very highly competent
country and the investment may range from
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[Shri Manubhai Shah.J
Rs. 12 cryres to Rs. 20 crores in the
public  sector, because we consider
that the ball bearings industry is a
very  vital  industry.  Between  the
large-scale public sector pro
ject and some of the
private sector projects, we want to
see that this very vital industry is

developed to its fullest stature within

the shortest possible time.

Regarding stearic acid and oleic acid, as the
report mentions, it is sought to be de-
protected. So also is the case with the plastics
industry, where it has enjoyed sufficient pro-
tection and in the opinion of the Tariff
Commission, which is approved by the
Government, it does not need to enjoy any
further protection; Therefore, these are the
few industries which I have brought before the
House under this Bill. On the general working
of *ihe Tariff Commission, as the House is
fully familiar, I am not taking the time of the
House. The Tariff Commission on the whole
has been working very satisfactorily
notwithstanding some somewhat minor
controversies which sometimes arise due to
some difference of opinion here and there. In
all live organisations difference of opinion is a
sign of health and not iomething to be derided
at.

With these words, Sir, I would not take
more time of the House, and I bag to move
that the Bill be taken into consideration.

The question was proposed.

SHEl BHUPESH GUPTA (West Bengal):
Mr. Chairman, right at the beginning I should
like to make one or two observations about
the  Tariff Commission on  whose
recommendations the question of protection
and various other matters are decided. As the
Tariff Commission stand today, they have, I
think, become somewhat outmoded, and the
controversy in this respect is riot to be
brushed
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aside in the manner in which the hon. Minister
has sought to do. This is a very old institution
which came into existence much earlier, and 1
think today even if you look at the terms of
reference that are made to the Tariff
Commission or the conditions in which they
function or the method of their functioning,
you would come to the conclusion that we
need something better than this type of
arrangement. Every year either by way of such
Bills or otherwise we discuss the questions
relating to the working of the Tariff Commis-
sion. We generally discuss it from the point of
view of broad principles except those hon.
Members who have certain very specific
knowledge of it and who bring to bear on the
discussion certain detailed matters which are
not possible for us to go into, because this is a
technical subject in a way. But you will have
noted, Sir, that in the newspapers and also in
other writings a controversy Is gaining
momentum that this Tariff Commission
business has to be reviewed in the light of the
experience that we have had over the past
several years. I think there is something in it,
and the Tariff Commission is not the type ef
organisation that we need to deal with the
question of protection, the question of fixing
prices, the question of priorities and so on,
especially prices which I have in mind.

We say that the work of the Tariff
Commission is wholly unsatisfactory as far as
the prices are concerned or even their method
of examining the cost structure in the
industries. The Tariff Commission is heavily
biased in favour of the industrial owners and
those people who run the business and
industrial concerns. This has been the
experience of many people. I would request
the House not to draw any ideological red
herring about this matter because the
criticisms on this score have come from
Members belonging to all parties including
the Congress Party. Therefore, we would like
to know from the Government
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whether in the light of these criticisms tihey
are considering the question of the very
institution, namely the Tariff Commission
itself. We are not satisfied, man, people are
not satisfied, and anyhow it has not led to
very appreciable results either by way of
fixing prices or otherwise. A technical job
of this kind, of whether an industry should
be given protection or not can also be left to
any committee, and the Tariff Commission,
I understand, has a much wider function
than this. Anyhow the scope of its work is
much wider. Therefore, these preliminary
observations I wish to make, and I am glad
the hon. Minister anticipated it and towards
the end of his speech he just referred to the
controversy without trying to tell us exactly
what in his view the controversy was and
what would be his reply to the critical points
that had been made about the functioning
and the work of the Tariff Commission. The
hon. Minister, wise as he is, chose to be
silent on both these counts.

Now, let me come to the question of
protection of  industries. As  we have
stated in this House time and again, we are
not opposed to protection. In an
underdeveloped economy when we have to
catch up with modern economy, build up
certain industries in our country against
competition and so on, we naturally need to
pay additional attention to them, and
hence the need for protection so that tihey

can not only grow but grow as fast as
possible. In, principle it is something
which is not only desirable but also

necessary in our economy. [ agree, and
there of course one has to pursue an elastic
policy. Certain industries may have to be
given protection in a given situation, they
may not be given protection in another set of
circumstances, it is possible; but I think even
there within  the  broad framework of a
flexible approach it is necessary for us to
have certain other guiding principles very
firmly established. In the first place 1
think we *hould deal with the question
of prices. The present arrangement un-
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der the Government is not at all
satisfactory. I think the question of prices or

the fixation of prices by the State cannot be
satisfactorily handled unless we have a proper
institution of cost accountants under the
Government functioning all the year round
covering every single industry in the country,
more especially the protected industries.
Unfortunately we do not have this thing.
The institution of cost accountants is just
developing in our country, and we have to rely
more or less on the papers that are prepared by
the departments concerned while we go into
the question of prices. whatever else you may or
may not say about our businessmen, they are
past masters in double book-keeping. I am not
saying that of every one oi them, but Mr.
Manubhai Sha'h  certainly knows how they
have developed this art of double book-
keeping when it comes to the question of the
matters relating to prices or matters relating to
income-tax, corporation tax, and so on.
Therefore, what is needed today is not to leave
matters in their hands. I think the Government
should develop a proper system of cost ac-
counting to cover the entire industry, more
especially the industries of th« kind dealt with
under this Bill, protected industries. I say that
for all industries it is essential We have not
very direct experience in the sense when one
works in such companies and so on, but it is
well known how the prices are settled by the big
company owners and the big industrial
concerns. We come to know of such things
sometimes from the trade unionists and so on
who are closely linked with not only the trade
unions as an organisation but with the produc-
tive processes as well. From  their direct
experience they tell us how th» prices are
manipulated  before the Government comes
into the picture, and the  Government is
placed in a situation or the Tariff Commission is
placed in a situation where it more or less has
to accept what th» companies themselves have
settled through their various manipulations,
and soon. What is the protection against
that?  The Tariff Commission has not been a
sufficient protection, it is quite
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[Shri Bhupesh Gupta.] clear. Today we
understand that with the productivity of the
labour going Up in our country, the pattern of
the cost structure is also in some way
changing in favour of the consumer. It would
have been possible for Government if they
had a proper system of checking the accounts
and going systematically into the cost
structure to compel these companies,
especially in the private sector to bring down
the prices in the interests of the country and
more especially of the consumer. That should
have been done. Government is a helpless on-
looker in this matter; they cannot do very
much in this matter at all. Therefore, this is
one point which has to be borne in mind.

When we give protection to certain
industries, it is all the more reason that we
should go into their cost structure and look
into their affairs so that we are in a position to
find out exactly what Should be the price
policy of such industries or the price structure
of a given unit or an undertaking! This is very
very essential. This should be done.
Government's giving protection means that
they are giving them certain advantages, cer-
tain favours. It should be reciprocated by the
industries, bringing in additional favour, not
only in increased production or in higher
quality in output, but also in falling prices
wherever such a reduction of prices in
possible. This is a very legitimate claim of the
public and the people, and I am afraid that the
Tariff Commission has not fulfilled the
expectations of the people in this respect. Pro-
tected industries owe us a special obligation in
the matter of prices, more especially those
industries which are producing consumer
goods. What is happening today? Some of the
protected industries—it has been pointed out
by Members on both sides of the House—take
advantage of the protection in order to lower
the quality and to push things wh'ch are not
good, also at prices which are high. This has
been the complaint with regard to a number of
industries from time to time. I do not
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say that the Government have not done
anything to remedy the situation but what they
have done is certainly not adequate to meet the
requirements of the situation. This is all that [
want to say in this connection. But it is well
known, as you know, that whenever certain
industries get protection, the internal industries
here, they take advantage of the situation
because they are protected against foreign
competition, and they take advantage of their
privileged position not to meet the needs of the
consumer in a better way, not to produce better
quality goods, not to produce goods at a
cheaper price and so on, but to produce things
that one has to buy because one cannot buy it
from any other source, from any external
source. Imports are restricted and the price has
to be paid as determined and fixed by them.
This again la not the right policy. Government
should come to grips with this aspect of the
problem and see that the protected industries
function in the true interests of the country, not
only by way of increased production and hig-
her quality of goods but also otherwise in the
interests of the consumer. And one of the tests
in this respect would naturally be a reduction
in pricei.

Then with regard to the protected industries,
when I make this poinK he also gives an
answer. I do not say that the hon. Minister is
not thorough in his subject He always gives an
answer when I say that it is necessary to make
a certain distinction, a certain discrimination.
For example, these protected industries which
have a foreign interest involved in them
should be treated in a particular way because
when we are giving protection to industries to
build up a modern economy in our country, to
develop industrialisation and promote indus-
tries generally, we would not like to see
foreign investors, private individuals, taking
advantage of this situation and making
extraordinary and undue profits out of them.
Some time back, I was reading a certain publi-
cation from London—I think it was
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The Manchester Guardian' or "The Daily
Telegraph'; 1 cannot exactly remember
which—where their economics correspondent
told the investors in the City of London how
fine it was to invest in India today. Then he
went on to say:

"Under the British we were disfavoured
by the Indian nationalists, Indian leaders.
Today we are much favoured. In the first
place, the Five Year Plans give us a
prestige when we invest money there. We
fly under the colours of the Five Year
Plans. On the other hands, it enables us also
to take advantage of the protection that is
given to the industries there."

Something like this i$ what he wrote. You
invest money in India because you can gain in
prestige and it will be shown that you are
participating in the fulfilment of the Five Year
Plans. Also you will be getting, in some)
cases, protection winich is given normally to
Indian nationa s because you go there as an
investor, *nd so long as you are there in a
protected industry, you participate in the
protection of the industry and get advantage
out of ft. Certainly, this is not ery edifying
thing for us. Something should be done to
make a little discrimination, between an Indian
capitalist and foreign capitalist. The Indian
capitalist is after all an Indian and his wealth
remains within the country normally. It is not
taken out of the country by way of profit, in-
terest, dividend and so on, and whatever is
earned remains the asset of the Indian
national, and remains in the hands of the
Indian State, 5f you put it in that way, when
we take it over. Anyhow, it cannot be disposed
of to the disadvantage of our country
generally. But when a foreigner comes, invests
his money and starts industries here, in the
first place, a part at least of the profits and
dividends which are earned is sent out of the
country, which is a loss to the country.
Especially, when we have foreign exchange
difficulties, this loss
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is severe. Secondly, under the agreements in
such cases they are in a position to sell
whenever they kKe and take all the capital
money out rf the country. Ail the while, they
have been taking advantage of protection.
Therefore, you will see that this system of
protection, as far as tne foreign element is
concerned, is not ba ed on very secure and
solid national foundations. That is the point
that T would like to make. A discrimina.ion
has to be made.

Of course, I would like the smaller
industries to gain. It is necessary for the
Government to consider from time to time
which of the smaller and medium industries
are  handicapped because of foreign
competition and would require protection.
Although in the priority list they may not
figure very high, from the point of view of
national economy as a whole, they should be
considered. In such cases, I would like this
matter to be approached from the point of
view of medium and small industries also.
Now, it is not for you to say, but somehow or
other, we have the impression that certain big
industries which have got good assets and so
on generally get protection whereas the
smaller ones do not always get protection.
Well, this is for the Government to consider
but here again, I should like to discriminate.

And then comes the question of public
sector and private sector. That is vfery
important today. I do not know where we
stand with regard to the equation of the
private and the public sectors. It is a changing
ratio all the time and one does not know-
where the Planning Commission is going to
land us ultimately. We were told at the start of
the Second Five Year Plan that the public
sector would be developed much more rapidly
than the private sector. The ratio would be
continually changing in favour of the public
sector, we were told. Undoubtedly,
investments have been
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[Shri  Bhupesh  Gupta.] made in
quantitative terms, in monetary terms, in the
public sector as well; they have gone up; no
doubt about it. But so has the private sector.
When 1 say private sector, I do not have in
mind the small and medium industries. I have
in mind the big organised industries, which
actually is the description of private sector
when we talk about private sector here. That
position should be borne in mind. I think,
when some of the public sector industries
should be promoted, if necessary they should
be given every possible protection so that
they can stand against competition from the
foreigners and so on.

Now, Mr. Chairman, here, in this
connection, again [ cannot but touch on one

point. For many industrial raw materials
in the private sector protected or
unprotected industries we have to rely,

somehow or other, it seems, on imports, and it
seems that these industries, which are
foreign-owned or foreign-controlled
generally, go in for imports for their require-
ments of industrial raw materials instead of
developing these raw materials within our
country. I think that again is a point that
should be borne In  mind. The  Tariff
Commission surely pays attention to this
thing, but if you look at the Keserve
Bank figures and other figures and so on, you
find that still we are spending huge amounts
of money for importing industrial raw
materials. Why should It not be possible in
our country? For ten years or thirteen years
of planning why should it not be pos-iible to
create a situation where we get much more
than we get today, industrial raw materials
from the internal resources within the
country? That is another aspect of the matter
that one should bear in mind.

Now, therefore the question of protection
has to be judged, not as in thS old days,
some ten or fifteen years ago, or even nma
five or six years ago.
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Today we have made a little advance in the
industrial sector. We have developed certain
machine building and other vital
industries in our country; we have to do much
more, I know. But when we deal with the
question of protection now, we must see that the
economy does not rely on protection
indefinitely. This is most Important because,
whatever you may say, if the policy of
protection continues, it comes in the way of
normal development of trade with the various
countries. So, that is one factor which
cannot be accepted as a long-term principle.
After all we stand, or if 1 understand the
policy of the Government right,
ultimately we stand for normal flow of
trade, export and import trade, between our
country and other  countries. Now, the
protection is an artificial arrangement. As I
said, it is a necessary arrangement in a given
situation, but it is an artificial arrangement, and
we should see that the industry becomes self-
sufficient, and the industries get past that stage
when they would require protection. This is
very very important. 1 should like to know
from the Government whether they have got
any idea as to how long this protection will go
on. Iam all in favour of protection so long as
necessary. But I ask this question in order to
assure myself that by a given time we shall be
absolutely dependent on our own industries,
that vital industries will be in a position to hold
their own without having this kind of protection
or artificial arrangement That is why I ask
this question. This cannot be done, Mr.
Chairman, unless we step up industrialisation
In th« country.

Well, we are not satisfied with ths rate of
progress. We have been given some statistics as
far as the heavy and machine-building industries
are concerned—steel and so on. Undoubtedly
considerable advance has been made; in other
fields too advance has been made; I am not
denying it. But if you take the total rate of
industrial ' development, then it is
extremely
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glow. We want a much faster rate of
industrial development in the  country,
number one. If you look at the share of
industrial goods in the total national income,
or the share of industry, so to say, in the
national income, you will see that the percent-
age remains more or less the same. It has
improved a little, but materially it has not.
You do not see any big qualitative change in
this  matter. Here again I think all these
commissions and so on, which are engaged in
this task, should see that industrial
development goes on on a much faster scale.
Now here again the problem of the public
sector undoubtedly comes in. Therefore,
unless you have the public sector and unless
you have a higher rate of industrial ~develop-
ment, you will not overcome the phase
when you need protection of this kind. 1
say this thing because today a number of other
nations, newly liberated nations, are looking
forward to imports from other countries. The
South-East Asian market and also the Middle-
East market are there. Now, the hon.
Minister just said that the ball bearing industry
was a good industry, and I think some other
industry there, the sheet glass industry, and so
on have developed and some of them were in a
position to export. It is a good thing. I
support this thing —export should be
protected by all accounts. But today, if we
want to tap the unexplored markets that are
opening up before us in  South-East Asia, in
parts of Africa, in the Middle East, due to their
developing economy, because they are
developing their economy after their
independence, then naturally we need to

develop our own Industries and  those
industries which are in a position to
export things at a faster rate. ~ We have the

advantage of a lead in this matter as far as the
newly liberated  countries are concerned and
I think we should take full advantage of this
lead and develop. It is not a question of cut-
throat competition. Also I would stand
for proper international division of  labour.
We need not produce things to a very
great extent, things which we can, on
advantageous terms,
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import from certain countries, whatever the
countries are, but as far as the vital things are
concerned, we must be absolutely self-
sufficient, and we should meet our
requirements, of imported machinery and so
on by exports. On this score again we are not
doing very well. Therefore, the protection
policy of the Government should be related to
the entire industrialisation policy of the
country. The British used to treat it in a
particular way in the old days—this kind of
thing. Somehow, under the pressure of the
Indian capitalists they used to give a little
protection, and you know what a fight used to
go on on the floor of the Assembly and
otherwise to seek a little minor protection
from the British. It was given unwillingly; the
British were forced to do so under certain
circumstances. Today, we are free and our
protection policy should have wider scope and
perspective in this matter. We should give
protection, administer and shape our
protection policy in such a manner that it
promotes industrialisation all along the line, it
raises the quality of the goods, it brings down
the prices of consumer goods and it makes the
country self-sufficient leading ultimately to a
situation when there will not be any need for
such a kind of protection. I think the hon.
Minister likes to see the day when there is no
need for protection.

And now finally I would say something
about this Tariff Commission which is a body
of conservative men. You see who are the
members of the Tariff Commission. They are
taken from among peole who are very very
conservative. I think most of them are over
fifty or so in age also. They are highly
conservative people. They do not have the
orientation of the Third Five Year Plan. Some
of them had read text-books in the very old
days, which had become outmoded in modern
times. They acquired experience under a
different set-up, and their way of living has
been so much conditioned that it is very
difficult for them to come out of the old ruts
and
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[Shri Bhupesh Gupta.] do a little bold and
forward thinking in such matters. If you, Mr.
Chairman read the reports of the  Tariff
Commission, almost the same language is
seen mutatis mutandis.  They are the same
type of  things—this  industry now, that
industry now, this little percentage here, this
little  percentage there, but the idiom in
which they speak, the economic idiom is the
same. Almost the language is the same. You
will find that the words sometimes are the
same. It seems sometimes that when they
write the report of the Tariff Commission
the authors read up the past volumes of the
reports, and more or less fall in the line.
Small changes here and there are of course
there—nobody will deny—otherwise the
Bills will not be coming here— but I think
they should better save ttemselves from the
hands of these conservatives. They were still
living in the days when we just became free
and perhaps they have forgotten that we have
certain social objectives, that two  Five Year
Plans are over and the Third Five Year Plan
is in progress and by the fourth we are sup-
posed to be in a position to take-off.
Nowadays, we do not hear this favourite,
fashionable expression of "takeoff". I do not

know why it has been given up. Somebody
said, it is not a good expression. Find out
whatever expression is suitable,

appropriate. But the point is that by the time
of the Fifth Five Year Plan, starting of it,
and the end of the Fourth Five Year Plan, we
should be in a position to say that the Indian
economy today is self-sufficient in every way.
We can go into the world economic field as
equals of others, not in every way, but
generally as a self-sufficient unit.
Americans and others will be bigger, I know
this thing. But we should be self-sufficient.
We should not be dependent as we are
today. And I think that 1  would
appeal to the Government that they should
consult Members of Parliament on both sides
of the  House, consult public opinion and
decide as to what to do with the present
Tariff Commission as an ins-
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titution, whether it serves any purpose or
whether there should be some other
institution, whatever name—if they have love
for this name, Tariffi Commission, well, they
can have it. | have no quarrel— but a different
type of body has to bo created in order to deal
with the situation of today, in order to achieve
the objectives that we have in mind, and I
think some light should be thrown.

Mr. Shah has been making the same speech
every year, and I think we are also making the
same speech every year. I think the time has
come when we come to a pact together, that
we must break, both of us, in making
speeches, with the past. That is to say, he must
say that he is making a break with the past
ideas and arrangements and I should also give
up, that a speech will not be a repeat perform-
ance, like his or mine, when we speak on this
subject. W, are left with no other alternative
but to have a mechanical Bill, technical Bill of
this kind, and given the opportunity, only to
make certain technical speeches, almost repeat
what has been said in 1952 or in 1966.

I think, Mr. Chairman, you will agree that
we want to be rescued from this position and
one of the ways to rescue us from this position
is to change the ideas and concepts of the
Tariff Commission and see that such bodies
are manned by people who are forward-
looking, whose thoughts are dynamic, and
who know the business better than thig
institution and know how to achieve the
objectives that we have set before ourselves. |
think to that task we should address ourselves
is the coming days.

SHRI AKBAR ALI KHAN (Andhra
Pradesh): May I ask a question of
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the hon. Member with your permission?
Could Mr. Bhupesh Gupta give one item
which ought to be given protection but which
has not been protected by the Tariff
Commission or an item which has been given
protection but which ought not to have been
given protection because this is a Tarift Bill?

Indian Tariff

SHRI BHUPESH GUPTA: Mr. Chairman,
by the question itself it is clear how the Tariff
Commission has hopelessly conditioned our
thoughts.

SHrRI SURESH J. DESAI (Gujarat): Mr.
Chairman, Sir, I welcome the Indian Tariff
(Amendment) Bill which is before the House.
The Bill seeks to amend the Indian Tariff Act
of 1934 and implement the recommendations
of the Tariff Commission regarding certain
industries. The main purpose of the Bill is to
continue protection in the case of (i) sheet
glass, (ii) certain articles falling lender non-
ferrous metals and (iii) ball bearings and to
discontinue protection on (i) stearic acid and
oleic ecid, (ii) certain articles falling under
<*n-ferrous metals and (iii) plastics.

Sir, the policy of granting protec-#»n was
accepted by the Government of India as early
as 1921 as a result f the recommendation of
the Fiscal Commission. In the days of the Bri-
tish the industries had to wait for a long time
before protection was granted to it because
most of the manufactured articles were
coming from Britain, and the Britishers,
naturally, did not like that industry should
develop in India and imports from Britain
should stop. We have gone a long way since
those  times, and  especially  since
independence the policy of the Government of
India has been to grant protection rather
liberally or, I should say, with proper
discretion. The phenomenal growth of Indian
industries that we have witnessed in the last
few years, Sir, has been appreciably due, I
should say, to a very large extent
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due, to the policy of protection with discretion
which the Government of India have been
following.

Sir, protection is a weapon which has to be
wielded with great discretion sfrid very
wisely. On the one hand, we have to see that
the industry takes its roots in the country, it
stands upon its legs, produces goods of
quality at the right price and the availability of
goods is also secured and sooner and later the
industry develops to such an extent that the
goods produced are able to compete in the
international market. On the other hand, Sir, it
is very necessary to see that protection does
not become a burden on the consumer or a
source of enrichment for a few capitalists or
industrialists at the expense of the community.
That is why protection as a weapon has to be
wielded very carefully.

Also, Sir, it has to be remembered that we
are members of the General Agreement On
Tariffs and Trade. If we go on raising a tariff
wall against manufactured articles of other
countries, naturally, the other countries would
also raise tariff walls and prohibit our articles
from going into them, and that would be
harmful to our exports. That is why protection
has to be very carefully wielded. The policy
should be that the correct measure of
protection is given up to the proper period of
time only. And that has always been the
policy of the Indian Tariff Commission.

Sir, I should pay here a compliment to the
very good work which the Indian Tariff
Commission has been doing. Most of the
remarks which my hon. friend, Mr. Bhupesh
Gupta, made against the Tariff Commission
were not only uncalled for but were irrelevant
also. Th, Indian Tariff Commission have been
doing their work most impartially, I should
say. They are not frowning upon anybody nor
are they favouring anybody. About the price
level, for instance, to which Mr. Bhupesh
Gupta
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[Shri Suresh J. Desai.] referred, it is not the
business of the Tariff Commission to maintain
the price level in the country. The Tariff
Commission are not concerned with it at all.
To say that the Tariff Commission are
concerned with the trade union activities, Or
the other point that he made about the public
o, private sector, is not relevant. How does
this BUI in any way decide the question of
what should be in the public sector and what
should be in the private sector? All these re-
marks which Mr. Bhupesh Gupta made just
now were more or less irrelevant.

Sir, he also mentioned about British capital
coming in the country. Certainly, for our own
industrial development we welcome not only
British capital coming into this country, but at
this period of time we welcome British
armaments also, howsoever Mr. Bhupesh
Gupta may dislike it. So I do not see anything
objectionable in British capital coming in
collaboration with our industry for our
industrial development. And certainly that has
been the policy of the Government of India.
Wherever the foreign capital goes, it goes for
profit. In no country does foreign capital go
aimply for humanitarian things. It goes for
profit Supposing that we have also got enough
capital and it goes to foreign countries; it will
also go for profit. Certainly, if the Britishers
find that the conditions in India are stable, are
likely to give some profits to them, British
capital will be forthcoming to this country.
And I do not see anything objectionable in it
provided we have got the right control over all
foreign capital that comes in this country. If
foreign capital comes with a string, certainly
we do not like it. But if foreign capital is
coming to our country without any strings,
with our Government exercising proper
control over it, as they are doing at present,
certainly there is nothing objection-
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able in foreign capital coming to this
country.

Mr. Bhupesh Gupta also made a point that
protection should not come in the way of the
normal flow oi trade. I cannot understand this
point, how an enlightened Member, like Mr.
Bhupesh Gupta, makes the point that the
normal flow of trade should not be impeded.
After all, the very purpose of protection is to
see that industries develop in this country.

SHrRI BHUPESH GUPTA: For the present I
did not say that. I said that ultimately you
have to bear in mind this arrangement. Today
it may be all right because of unequal
development, but when we become strong we
need not go in for this kind of thing. This is a
long-term thing. This is what I am suggesting.

SHRI SURESH J. DESAI: Shri Bhupesh
Gupta also mentioned that the normal exports
and imports should be carried on and
protection was coming in the way of normal
imports and exports. Perhaps he .meant normal
imports and exports with the Communist
group of countries. I do not know if he meant
that but if he meant normal imports and
exports, naturally protection, when it starts,
when we protect an industry in this country,
we want that industry to come up, that nascent
industry to grow up, naturally to that extent
the normal flow of trade is bound to be
impeded. Otherwise what is the meaning of
protection? The very meaning of protection is
that your nascent industry, you, young indus-
try, should take its roots in the country, should
be put on its legs and then after a few years,
when it develops, the goods will be available
and as I mentioned, the goods will be available
at the international competitive price.

SHRI BHUPESH GUPTA: That k what I
said.
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SeErI SURESH J. DESAI: Naturally, at that
time, where is the normal flow of trade? The
normal flow of trade is bound to be impeded
for a few years, there is no doubt about it.
Anybody who understands the basic principle
of protection will never raise such a question
as Mr. Gupta has done.

SHRI BHUPESH GUPTA: Do you want it?

SHrRI SURESH J. DESAIL: The Tariff
Commission have been really doing good
work. These are people, a body of experts,
who do not frown on any industry, who do not
favour any industry. Most impartially they ere
working. Moreover, it is not merely the
business of the Tariff Commission just to grant
protection. They are the watch-dogs of the in-
dustry also. Continuously they go on studying
the industry, whether the goods are available in
the market or not, whether the goods are
produced at the right price or not, in the right
quality or not, how the industry is developing
and if there are an, difficulties which the
industry feels they also point out that these are
the difficulties. They point out to the Gov-
ernment that these difficulties shall be
removed. They determine the right price at
which goods should be sold. These things they
are continuously doing as they are the watch-
dogs of those industries which are protected.

SHrRI BHUPESH GUPTA: The watch-dogs
are not seeing the black-marketeers in the
backyard.

SHRI SURESH J. DESAI: They are the
watch-dogs of the industries and anybody
who knows about protection, about the
working of the Tariff Commission in the last
so many years would have seen ho-w the
Commission acts as the watch-dog of the
industries. That is, the quantum of protection
is also reduced from time to time and the
Tariff Commission sees that the industry as
soon as it develops or acquires a certain posi-
tion, is de-protected immediately. In
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this way, several industries have been de-
protected. As my hon. friend Shri Akbar Ali
Khan poinded out just now, the industries that
have been granted protection, practically all of
them, hav, developed. Take the Sugar
industry, for instance. We were importing
large quantities of sugar from Java. We were
not producing even an ounce of sugar in this
country. After protection was granted to th,
sugar industry, the industry has not only come
on its own, has taken roots, and is standing on
its own legs but the sugar industry hag got a
surplus production and we are trying to export
sugar to other countries also. Why our sugar
cannot be exported at a particular price is a
different matter. The yield of sugar per acre is
very low. The sucrose content of the
sugarcane ia low. At the same time the
recovery percentage is low. On account of
these we may not be able to compete because
i Java pe, acre they grow much more sugar.
We may not be able to compete with sugar in
Cuba or in Java. That is a different matter but
the industry has certainly taken roots in the
country and today we have surplus production
of sugar. Whatever industries have been grant-
ed protection by the Tariff Commission, these
industries have grown and certainly, as I said
before, the industrial development in the
country has been largely due to the policy of
protection which has been very wisely given
by the Tariff Commission and the
Government of India.

I would say one more thing in this
connection. The Tariff Commission has
nothing to do, for instance, with the policy of
the Government. It is not a policy-making
body. Shri Bhupesh Gupta also mentioned
about certain ideological considerations,
whether the Tariff Commission should have
certain ideological considerations and he had
some dig at the personnel of the Tariff
Commission also which was quite unjustified.
After all in this House, the members of the
Tariff Commission are not present to defend
themselves. ~ When the other
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[Shri Suresh J. Desai.] day Mr. Vajpayee
was mentioning 0 iut Mr. Kumaramangalara,
that Communist Leaaer oJ: Andhra, who made
some speech, it was Mr. Gupta who said at
that time that Mr. Kumaramangalam was no-
present in this House and any remarks made
against Mr. Kumaramangalam should not be
allowed. That was the point he raised.

SHri BHUPESH GUPTA: The report is
there with us. Cm the boisis of the report, we
judge them. You can have a different opinion.

SHRI SURESH J. DESALI: If you will bear
me out for a moment, I will develop my point.
He made the point that Mr. Kumaramangalam
was not present in this House and that was
why no remarks should be made. Personal
remarks against any member of the Tariff
Commission, whether they read old text
books or whether they are over 50 or under 50
should not have been allowed to be made in
this House.

MR. CHAIRMAN: I am afraid 1 have
allowed them to be made. You may proceed.

Suri BHUPESH GUPTA:
named anybody.

I have not

SHRI SURESH J. DESAI: I am not yielding
and it is no use interrupting me. The Tariff
Commission has nothing to do with the policy
of the Government. It is the Government
which decides the policy. The Tariff
Commission only makes the recommendation.
The Government is not bound to accept that
recommendation. For instance, regarding the
retention price of steel recently, the Tariff
Commission made a recommendation and the
Government  did  not  accept  that
recommendation. They are not bound to
accept that recommendation. This is only a
body of experts, a scholarly body which goes
into every detail. They are experts who go
into every detail of the industry, work out the
recommendation, and submit the
recommendation
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to the Government. They have nothing to do
with ideological considerations, they have
nothing to do with tha policy of the
Government, they have nothing to do with the
price line, they have nothing to do with the
trade union activities, they have nothing to do
with the public and private sectors. All these
observations of Mr. Gupta were completely
irrelevant to the issue, irrelevant to the Bill
which is under consideration today.

SHri BHUPESH GUPTA: Why did they
recommend such a high retention price for
steel?

Surt SURESH J. DESAI: There is another
point which is very often raised that when
there is an import control policy of the
Government of India and when most of the
items are controlled, what is the point in giv-
ing protection to certain industries? There
also, there is a fallacy in the argument. Even
when there is import control and the industry
is coming up, the'goods are certainly coming
in to a restricted extent and goods are
imported. Secondly, the Tariff Commission
ha; to be the walch-dog over the industry
about the price, availability of goods, the
quality produced, etc. All these the Tariff
Commission has to continuously go on seeing
and that is why even when the import control
policy is there, the need for granting protec-
tion and the need of the Commission keeping
a watch over the industry certainly are very
important.

Coming to the various industries which are
mentioned here, I will only mention about one
industry and that i about the ball bearing
industry. In the bearing industry
the

irings are art various kinds. There are not
only ball bearings but there are gasket
bearings, coach bearings, sleeve bearings,
roller bearings and there are taper bearings
and bearings. Now the ball bearing industry in
the country is very important because the ball
bearing industry provides the sinews for
varl-



2479 Indian Tariff

ous other industries also and ball bearing is
such a technical item—of course I do not
mean the big ball bearings which are not
bearings but which are more or less like steel
balls—it is such a highly mechanised industry,
that even technologically advanced countries
also have been importing ball bearings from
countries like Sweden. Even th, Soviet Union
used to import ball bearings— I would tell Mr.
Bhupesh Gupta— from Sweden and other
countries for a number of years even though it
had quite an advanced technological
development. So, this ¢ industry which has
been established in this country in the last 10
to 12 years has been progressing very well.
The capacity is also being expanded. A new
unit is coming up in the public sec'or also. I
would like the hon. Minister to inform the
House whether the new unit which is coming
up in the public sector is in addition to the 9
licences which have been given. That will be
very desirable if a big unit in the public sector
also comes up because our demand for ball
bearings has been very large and it would
certainly be very creditable to the Government
if a big ball-bearing industry comes up in the
public sector also.

1 IMVT.

MR. CHAIRMAN: If you could finish in a
couple of minutes, I would let you do that.
Otherwise, you may continue after lunch. Will
you be finishing in two minutes or you would
like to end later?

SHrRI SURESH J. DESALI I will be taking
only another two minutes, Sir.

MR. CHAIRMAN: All right.

SHRI SURESH J. DESAI: There is another
point which I would like the hon. Minister to
clarify and it is this. The imports of various
kinds o:: ball bearings are going up
notwithstanding the fact that sinc, 1958 the
quota
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has been reduced from 7£ per cent to 2-1 per
cent, and especially since April of this year
imports have been cut by 50 per cent. Imports
have increased from 379 tonnes in 1959, for
the whole year, to 462 tonnes f°r the half year
in th, current year. So I would like to know
whether it 'would not be possible to ask those
people to whom licences have been granted to
expedite the installation of the capacity and
where licence for expansion has been granted,
to expedite such expansion, so that these
imports may be reduced? I do appreciate that
with the development of industries in the
country, especially in engineering goods, the
demand for ball bearings is bound to increase
much and some imports will have to be made.
But at the same time, if something can be
done to see that this expanded capacity comes
into existence as early as possible, it will be
very useful. With these remarks, Sir, I support
the BilL

Mr. CHAIRMAN: The
stands adjourned till 2.30 p.M.

House

The House then adjourned for
lunch at one minute past one of the
clock.

The House reassembled after lunch at half-
past two of the clock, the DEPUTY CHAIRMAN
in the Chair.

oft famergwe sreTasit sefyan
(weq wqm) : MAq IeywEE
wgrat, it faw wwga o a9 € ag
T\ F1 A AT GleT § g IAq A
W WA § AT AT AT TR & 1 AW
FAT T AT AT 3T § FERH T W02
= ¥ o goam wEww 2, G
A0 & JAR T G0AT T Zro
2 97 wgt a% 3w faw # o fawfan
PN TE R I/ AT H W AT FF 909
wiA A7 «ar g |



2481

SHRI AKBAR ALI KHAN:
limited to only four or five items.

2482

Industries,
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This Is SHRI AKBAR ALI KHAN:
you mean, not companies.

St famegaTe AeTETawt et
Rl § v fagde 9 i@ g
arg I WA F7 L Al /|t
LE (S

St WegT @&t @w 0 4O 99
& ag g R S W 5w g ey ©
& & ot s an e § eg fefaee
& I ar arw wreEw & fAq

it fawrergmre srarerTasht Wiefea
SAHTAT, F T W FT T 97 | W9
QY Taedt vEa a1 § qToeT feEea
# Gy A wed A9 ¥ 9w w7 &ar
oI wRT WY A A gy T ¥
QIT W1 AT | G, HTTRT IAEAT
g T a1 9 TOm TE, 99 ar
qas @ & & ot =9t &6 &)

ar ot waarex &y fagw & sHE
AT sar fr g

"Nurse the baby,
and free the adult"

arg foraer A g 21 v 8 fee o
TS IAAT 1 98 9T § W A4
afvgda ;g & 9 § wHY ya q
g 1 oF IwIT T gfTade 29 F awe
& & o et T S@vr &1 9aTT
a7 fwdY 359 &1 AT THAT & A 99
% e a2 27 9 §1 99 T TF A0
T FTAT ET WX IT BT ARAE F
& sFEqY H{t FAT ZAT W 97 qE©w
g 9 4 IR TEEAar AT 4T
Uiy | AT AT S AT SEEIT
& au faar qr, formr & Sesw
Wt |e gid A 2, 1853 fo &
feawaz @ & g9 @ &, IR A
@ wEATT §1 A0 @A W AT
g2

protect the child

st farergmme sreerit st
A 70, AT ) W AR R fer
s fad & mawr g agd qiw
AT FATE |

geawgfa - w3 w9 6T 7T
AT |

sft gt wTETEST ST
qoF  qEE & fad aaEm )

a1 g 1 EE ¥ e & e
FAT H9A TEF ¥ AT 3T |99 9T 9
FIAT AT ¥l § HC §A9 F F WHA
AR § AFAATET w1 IAE a7 |
F9T AT FFAT E | A AT A
AT FT AT g7 97 7w, f7 dwa
gatfrafer $eedt sife qgar fa Jaaer
aq v fafags & am @
a1 47 TPYR H LR¥ F Greed gE @
H ITE gEwE g aE fEar
wrq fr 2fce Ffaea aar 71T 799 4
g ATEIT A AT & GIAT Sl

@I |

9§ wga 59 fawm & o1 @A
TETT § FART AT H AAT 1 F7 AT
faerrr =mgar g 1 wrad &1 WK F A
A1 ywE g0 99 I § e faferi
§r ot § 1 39 IaW F1E wgd WAl
agt & afww dar wwem wwew fra
FIOT F AT SR TR § wA
g 1 ¥4 gfEr # 0 The Tariff
Commission’s  Review of work,
Oc ober, 1661 10 September 1962,
F T 3¢ 9% famy g & wEe weew
# : Ball bearing Date of grant of
protection 16-3-53.
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AR gEd oW gfemr &1 oW g
Note circulated by the Ministry of
Commerce and Industry on  the
Indian Tariff (Amendment) Bill,
1963, T % vaqr fam g
The ball bearing industry was first
granted  protection in 1952,
wafE a8t 97 79 2843 €0 § #iz
e Fig w0 w1 A fan gw
¢ ) a1 oE fegfa d—ammife g A0-
fafafas 2, 39 #1 £1¢ fage wgaq
% TT LRUR FgEr AT (RY3 W g,
a1 gur—a =g & owrwr gew
qafadeia # vz gwr aifer | o
a1 F|a 7 owy sy afew gad fene
#T ot FAT #1 A g1 Ay g "/
for #1 czesele &7 & A S
AT AT & | qT 4 FT ToAT & AHEY
IEITT |, TR HIT AT T 3T gy
AT 2 |

Al g ag Aqwe geifaat
e Wt @, S A w H ar Fator
T AT 2, THHE D FI0T TG A
#fed & AT GHFT G299 BT fo
T T F FOT § ) 59 a9 BT IS
# fa@, =0 g1 Iam F1 3F avg §
0 & fory At 33 &7 9@f 4% a9
& a1 afaw § gacdifer &% g g ) 9w
FEAT FT So FE T FE-HT Sfvew
Y 9T 18%0 & fHH F 9 97 39
T 9o AT £ FATT UL T F AW
AT FT @V AT | AR A FG g
TAHE T AT T W § gEd &
St gRN, 9 A9 &7 qI ZR At
foaat oY arew 7 4, IE
q Y TE 41 IHE FWET A AT AT
& 7z g T i ag o=l ¥ @
I FY § T FH HL A I
932 RS2
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o) a% Yewa @ 91 @ & a1 %
oW 79 A% @ oW 2

o wr gargy o § fr dfs
w9z & £ a1@ IRwe wfaww
& w7 dEaa 37 w1 gu faar 9
TR WY YT W &0 /v faaaw
2 | @t Iu fgam @ gardt 9@ "
T ET & AT ¥ FY a9rg TS
wr & fag ey wfaee o1 Ty @
&1 SR far 31 e A8 wee |
wra f& sy wfeaa & fag, wszag
w1 & fo ey o fear & @ a1
fem 2 7 wa Zfcw wfmes &1 24
gfaem &1 g@a g @1 9@l 9% aaw
TIEUY FH FT § AT AL A
&y, wfeere & ag@r g fae @t @ w7
fear fodr fgma =g &ewr & st o
AT FT T A1 A #w1E g fgme
T g0 d7 TEF g ) UF T
T A1 I 97 9g &1 ¥9F &1 g1 A1,
UF TAT TEET FT WX UF TId T 9T,
q1 &9 T drar-aran fgara ) e av
g A4 g A )

T wTEeg 41 aE § IAE | 0

~ gar e § fF oo o serie € 9

gt & % gura A TREE S
Faw @ | G oammm @
Yoo Afama aF 3% WAl |1 Gy
2 1 7g e wizew g Rs. 1745 &,
%1 wholesale market price of im-
ported product, landed cost, ex-duty
gare ggr ¢ ¥y 2 afea g wwAr g
A ATEE ¢ T .58 ¥WF E) W gEA
UF W AW g, WIEa W,
gaw & T&r g :  cost-wholesale

market price of imported product—
Rs.1°96 and sclling price-Rs.5.03
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[} fansawre gerara &t w91 f=a7]

Fta@ g @ wgew § fag 2 f&
TETIEE AT ATEH <. 4R wqg 8 A7 Afam
qEH £, 30 wqd § 1 gt A% fvoow
IR ¥ Yoo sfawa a%w ogw a4 2,
TE a7 AW &, 41 groae 1rRe
JTEFE FY GTEH 293 T4 # WY aE
1 Arda wram, sAsfaey dewe 1,
3, 2 &gy &1 7Y 79 a9g & v wfyw
qeT &, FAA1 "iaw 4 Fm I Fea
42 ofr o ot aw e 2 2 & g
TEFgF &7 OV WIT g7 AEl &
ITAHAT FT IBTAT 9347 & |

SHRI SURESH J. DESAI: May I point out
to the hon. Member that so far a> the ball
bearing industry is concern-"d, more than
eighty per cent, to eighty-two per cent of the
raw materials are imported. The foreign
concerns sell the high carbon chromium steel
bars and rods at a higher price than
manufactured ball bearings. Often it is costlier
to import the raw materials than the finished
goods. The high carbon steel and other things
are *>Id to us at a higher cost than the ball
bearings themselves. It is because of this that
the cost of our finished products goes up. I
think perhaps the hon. Member was not
familiar with this fact

wit fawergaTe werATeRlt Wiy
d S FY IR WA & o A
IR A v ey wF fad o
FATE ¥ § WX ATAT eI $T
5 guTe aE o areR gty € ;e Y
T ¥ AT 99 TFC F wrsewy A
IEW TeEt § '

Brass strips and rods, M. S. bars, plates and
tubes, M. S. wires and strips, H.C.J.—High
carbon chromium steel bars" and tubes,
ttC.L—High carbon whrdmium steel wires.

M.S. wire* and
diromium steel bars

strips, High carbon
and tubes and
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High carbon chromium steel wires are

imported.

TH AE A1 90 A FT GrEGFar 2 |
TaH gaTer guh @ fF dae &1 ST
B9 WU gEl dar ¢ a%q §, ar9 a4
TEE FHOAT qEdT &

SHRI SURESH J. D ESAI: I will just point
out to the hon. Member the raw materials
required for the industry. These are, brass
strips and rods, M.S. bars, plates and tubes,
M.S. wires and strips, H.C.I.—High carbon
chromium steel bars and tubes and H.C.IL
High carbon chromium steel wires. Excepting
th, first two, the rest are materials which are
imported. Out of the five items required, ex-
cepting the first two, the rest are imported
which amount to 80 per cent.

y farerpaTe surEvEET wtefo:
o et @ 5 F oF By ¥ agw 97
WA AR AR A T & A7
T8 7 W@ g & Faw @ 7 ga
Tet aFE At fRR o & arel Al
WIEZTT FY gH TNE FEAT AT & 1
R¥ Vg 99w g% g s 7 e
AT 9TEY & 90 SEE ¥ A @ aF
TRRA 3 F 917 o Faw N wEw
FW WY qgF AT Fd § AT Iy
T TR FW AT 99T ¢ A UG
NEFTA Fg aF A7 &7 A% & !
T gAT: f9g g sfaw o5 o fF
0 w9 a9y O qdifeaew a7 Wiy suaar
FTOW | 57N HLT §AL A F 407 WY,
T gt F wamw ¥ A fy gwe T
g feafy & & 91 grszva ¥ Faw A
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W F@ ¥ o aeiew ¥ @ g,
wifl 7% 3 A5 A s od ey s
TH ©o G F 1 HF F78 WIAT IAEA
W1 1T qGTd | WF gL HT ARET

ment but there is still large scope for further
improvement. It is, therefore, necessary that
N.E.I, should properly enforce statistical
quality control and utilise its electronic
machines for this purpose for which they were
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ZRTE qET 741 & | gTe uF fag o Timn
T 7§ gara 4 {7 d et
TR & 37 we T Afag a1 fefwe
WY& WY WY 47T ETHT W Sqa@T T
W F57 ¥ @ HaT § | gHiL ag 9
Farafa & ot gw @ R
Tl & SEAST Id W W@ § W T
IR wdT 7% =9 faar ¥ wew s
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ST SFE & 275 Fime 51 foe
TIGAR GGIAE:
, "The quality of indigenous ball

bearings has shown some improve-

procured."
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#1 foie  odY a1 aga famm g
IH AT FT AAOFEE Af0EA Al
oM@ ®WET § WX 39 W@ A
T wrr Seee fonE awE #
Fr aq g mr g
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fema frama w1 dqEsafar #
AT, AT FhEE UG FOAATTT
fr frg =w g feaar a@x A 8,
S AT Al o 9w R g oA

SHRI MANUBHAI SHAH; Without
meaning to interrupt my hon. friend, may I
say that this is a project on which Rs. 40
crores are to be spent? And you don't need to
start with a capital of Rs. 10 crores. This sum
of Rs. 60 lakhs is the initial capital and it will

Ag 1 guTe FW WS wEd AT
pue aw aufar awdr R 9EH
go @ AT AT AT F AT AW
afat = A wqAr ATH IS AT
w2 AwmaEA g A g ®
AT AY 47 A1t & 6 ag T U
ofqdi &1 SEFA AT @ @ )
R AR qG AT ATAIA | WL
1 wedr wre Afa g, ¥ A
¥ waiov S A Ad A E
firg & g wgeT e § fo wETe
7g o difs @ At ¥
EL

end up in Rs. 20 crores.

=it fawergae waveest Stefean -

warfzss dftew a1 FAE
T 47 WIT WT WT e FHAT
Feqd 21

ot #ATE Mg LY FUT T
a7 Wl A wE a4 ¥ ) ouw
wfde ¥ 8 g@u fwoam
draa Wz #, W ST dTe o
Floamg & T A FmAr

st fawergwTe et srfar
gy wag Tar g7

st wAAT WY % FUT E
al aga F4 g g
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SHRI SANTOKH SINGH (Delhi): Madam
Deputy Chairman, today's Bill is regarding the
implementation of the decisions of the
Government as per the recommendations of
the Tariff Commission. In respect of five in-
dustries the period of protection M be-
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ing sought to be extended. I luliy support the
Bill because some of the industries, especially
the specialised and complicated ones, require
protection at the hands of the Government.
Why? Firstly because when some of these
complicated industries are started it becomes
difficult to keep up the quality and especially
in the initial stages the foreign competition has
got its crippling effect on them. In the very be-
ginning they are unable to face this
competition. They cannot keep up the prices
and they begin to dwindle down and therein
comes the need of the Government to save
them. Once, these industries are established
they begin to look to the improvement of the
quality of their products but naturally it takes
time. If anybody feels that the quality of such
and such industry is not good or that it does
not give proper results in the very initial
stages, then he is mistaken. After the industry
gets a chance to improve its quality, after it
has established itself, it tries to bring down the
cost of production through efficient working,
increased production and through experience
and with the passage of time it improves very
much. Protection is also needed to enable; the
industry to take up the manufacture of its
intermediary products, starting from the basic
raw materials that are available in the country.
In the case of certain specialised industries,
and as [ have already mentioned in the case of
complicated industries, unless and until
Government protection is there, they cannot
be started in India.

Indian Tariff

A point has been stressed by many hon.
Members that protection is being extended to
the industries but we are unable to get results.
I say, we must see how the textile industry in
India was started. It was the time of the British
raj and our industrialist, Tata, had to make
quite a few trips to the west. And he was
discouraged that the textile industry could not
at all be started in India because the conditions
were not so congenial, that the humidity was
not there and so and so forth. He was
discouraged'although- we had the raw material
in our own country.
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And cotton worth Rs. 1 crore wa» being sent
to Manchester and cloth worth Rs. 80 crores
was being brought back. Still it was
discouraged saying

that we could not start thii 3 p.M.
industry. [am talking of a

century ago. But in the case erf certain
industries, although "he basic raw materials
are there m our country, the industries cannot
be started without the help of the Government.
la starting an industry, especially chemicals,
pharmaceuticals, dyestuffs, drug*, etc., there
are various steps. For example, there are the
finished goods, the penultimate intermediates,
the intermediates and then there are the basic
chemicals. If I am to quote the drug industry,
we have got plenty o4 raw materials in our
country. It starts from coal, ordinary coal that
we see. From coal we get ;oal tar. When coal
tar is distilled we get benzene, toluene, xylene,
anthracene, car-bazol, etc., etc. which are
known as the basic chemicals. Although we
are rick in regard to basic chemicals in our
country, still we were not able to start any of
these specialised industriee. Why? It is
because in between there are the intermediates
and the penultimate intermediates and the
manufacture of those intermediate products
requires special skill. For example, when a
penultimate intermediate product is produced
in our country, if anybody comes forward to
invest i* that line, the foreign competitior, as I
mentioned earlier, is going to cripple that
industry by dumping that product at a very
low price because that company is making
huge profits in the other hundreds of lines in
which they are exporting to our country. So,
they do not mind crippling that particular
industry. Therein comes the need of the
Government to give protection to that
industry. Unless and until that protection
comes forward, that industry cannot be started.
If at all anybody starts it, he cannot make
further progress becauce his economic
position dwindles. Moreover, there is one
great point to be taken note of, namely, the
quality of a product cannot be achieved in one
day. It takes years and
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years of experience to achieve the quality. So,
what I want to urge on the Government is that
protection ahould be given. I have one instance
to quote for the information of Mr. Chordia. In
England the dyestuffs industry has been
granted protection for the last three or four
decades, which is such an advanced country.
This very industry at the instance of our en-
lightened Shri Manubhai Shah has been started
in India during the last one decade only and I
make bold to say that the quality has come up
to any foreign make. Still I would say that if
the protection to that industry comes to a stop
in two or three years' time and if our Shri
Manubhai Shah comes forward in our House to
seek protection to extend the time to that
industry by another ten years, we should not
grumble. 1 put a straight question to Shri
Bhupesh Gupta, when he voiced many
apprehensions and he rightly apprehended
many things, because if I were to sympathise
with him he is not a technical man, as he
himself confessed. My straight question is:
What harm is there if protection is granted to
an industry? It manufactures goods, it sells
them in the market. Your great apprehension is
that the prices are high. I have instances to
show, where for the last thirty, forty or even
one hundred years, we have been paying very
high prices unconsciously to the manufactured
goods imported, from abroad. And if within
ten years w, begin to harp upon the prices, it is
not fair. As a matter of fact, I would say that
the prices in the case of these goods have gone
so low that in some cases the ratio has been
50:10 one producing a certain item at Rs. 50
per pound is being sold in India today, after ten
years, at Rs. 10 only. While on this point, I
want to give a note of caution to our
Government also. Where we give protection to
a few industries, external protection may be
granted as per the Tariff Commission's
recommendations, but in our country internal
protection <hould not at all b« granted. What I
may la that m <hould not give licences
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to only one or two units. In the case of
antimony I find that only one company is
doing work in the whole of India. If for any
reason it does not work, our country will be
without antimony. Similarly, in the case of
other industries we are giving licences only to
three or four units. Our country is too big. I
wish that more licences should be granted to
more parties so that there is internal
competition. Mr. Bhupesh Gupta's
apprehension that we are giving high prices
would also be met. In the face of internal com-
petition the price will take care cf itself
automatically. I know of certain cases where
goods are being sold at less than the cost price.
Why? It is not that the Tariff Commission is
controlling them. It is because of the internal
competition, it is because of the quality. The
price that they will fetch depends upon what
they are able to produce and give to the
market. So, I wish that we should allow more
of internal competition. That is my point.

Again, in the Notes circulated by the
Ministry of Commerce and Industry on the
Indian Tariff (Amendment) Bill, 1962, on
page 23 I find that Messrs. Indo-Asahi Glass
Co., Ltd., has paid an initial amount of Rs. 18
lakhs to its collaborator Messrs. Asahi Glass
Co., Ltd., Tokyo and that for technical know-
how, royalty is payable at £ per cent, free of
tax on net sales. Although it may not be very
much for these people who get their
collaboration— they get their collaboration
before anybody else comes into the market and
maybe to save that amount because of the
profits that accrue to them because of the fact
that they came before and because of the
march of time they were able to save that
mony—I am afraid ultimately this sum of Rs.
18 lakhs plus half a per cent, royalty free of
tax on the net sales i» certainly going to be
drained away to a foreign country. That must
be saved. Here my point is that while we grant
some licences to some big parties who seek
collaboration giving plenty of money abroad,
still T would like to impress upon the
Government  that
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licences to the indigenous know-how, who
can produce these things in India without the
help of any collaboration and those who do
not give any money to be sent abroad, must be
given for the sake of internal competition, be-
cause our country is too big and the market is
too big to be taken care of by one company.

One more point and I resume my seat. It is
regarding the Tariff Commission's Review of
Work, October 1961 to September 1962. On
page 12, it has been mentioned:—

"One unit raised the capacity for azo dyes
from 716 to 1,111 tonnes, while another
unit deleted certain items of azoic dyes
from its manufacturing programme but
raised the capacity for solubilised vat dyes
from 216 to 304 tonnes."

Although this note is regarding the dyestuffs
industry and we are today considering
extending the time of protection for the rest of
the four industries, since these papers were
circulated I cannot remain without mentioning
that while only two units have been discussed
in this note, the entire dyestuffs industry
remains unexpl'ored. What I suggest is that
while preparing these notes, some more care,
as a matter of fact, I should say some more
seriousness, should have been shown.

With these words, Madam, I fully support
the Bill. Thank you very much.

SHRI ROHIT M. DAVE (Gujarat): Madam
Deputy Chairman, I had no intention of taking
part in this debate because as far as the Bill
goes, [ am quite satisfied with the Bill because
the Tariff Commission had considered eertain
industries and had made out *ogent cases for
the recommendations they had made
regarding the extension of protection and
granting of new protection to highly polished
zinc eneeta, and the explanation which is
eontained in the booklet circulated by Hie
Commerce and Industry Ministry
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gives further reasons why they have accepted
the recommendations of the  Tariff
Commission. All this material is quite
satisfactory as far as it goes. But when one
reads all these reports and the Government
explanations, one is at times impressed by the
fact that the Tariff Commission's work is of a
very limited scope and that the type of rules
that are being applied in determining whether
protection should or should not be given
requires, if not to be completely revised or
changed, at least to be amplified. We are liv-
ing in a planned era and here the question of
protection is not merely the question of
keeping the particular industry alive or not,
but the question is really whether that industry
is performing the tasks which are envisaged in
our planned economy or not.

The previous speaker pleaded for the
granting of a large number of licences, etc.
Perhaps he thinks that we are living in an era
of laissez faire where unbridled competition is
very healthy and permissible, that we have got
enough foreign exchange to spend, that any
industry should therefore be allowed to
develop as far as it wants to develop, and that
thereby internal protection should be avoided.
What he quite forgets is that our resources are
extremely limited, and therefore, whatever
priorities we assign and whatever picture we
have got of the economy as a whole, are to be
determined in terms of what we want to do
and what our objectives are.

Now, if the Tariff Commision were merely
to undertake an examination of the cost
structure of a particular industry and find out
what the difficulties are that this industry is
facing and apply its mind only to the question
whether this industry is likely to stand on its
own legs in. the near future or not and if it has
to make recommendations regarding
protection, to my mind this would be a very
limited approach, and a large approach would
become necessary. In his speech Mr. Chordia
gave ug a very interesting picture when hs
<aid that the raw
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[Shri Rohit M. Dave.] materials that were
required for the ball bearing industry cost us
more than, the ball bearing itself. I do not
know whether this is true or not. Perhaps the
hon. Minister might enlighten us on this point.
But if it is so, I would like respectfully to sub-
mit that it becomes the incumbent duty of the
Tariff Commission to find out whether the
starting of the ball bearing industry itself was a
wise step in the first instance, because if we
are going to have our raw material at a price
higher than even the finished product, then
perhaps a certain amount of lopsided
development does creep in. This is not all.
Suddenly we face some foreign exchange
difficulties, and then if import licences for this
raw material are not available, the entire
industry is threatened with stoppage or with
reduced capacity for production. Under these
circumstances in the ball bearing industry we
have perhaps to spend large sums of rmoney in
importing the raw material from abroad, and a
large number of people are employed in it, but
this Industry is so completely dependent for
nearly 80 to 85 per cent of its requirement on
imports that it becomes impossible for it to
continue in case there are some foreign
exchange difficulties and import licences are
not fully utilised or granted.

Under these circumstances, is it not the
duty of the Tariff Commission to point out
these weaknesses or lacunae in our planning
which result in this type of difficulties? If it
was an isolated case, perhaps we might
consider it to be a question of priority that we
require ball bearings, that it does not matter if
for some time we have to depend for our raw
materials on foreign imports, that ultimately
we will be able to manufacture this raw
material in our own country, and that the
whole economy would develop. But there are
industries after industries in which this
difficulty has arisen, and many of these
industries are protected industries, many of
these indus-
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tries are such which come under the purview
of the Tariff Commission, and the Tariff
Commission does look into the entire industry
as such when it makes a recommendation
whether protection should be granted, should
be continued or should be withdrawn. We have
now got suddenly, because of these foreign
exchange difficulties, our Government and the
Planning Commission awakening to the fact
that there are certain gaps in our industry and
that these gaps have to be filled if our
economy is to develop further. It is unfortunate
that the Tariff Commission did not consider it
its own responsibility to draw the attention of
the Government of India or the Planning
Commission to the fact that these gaps existed
and that when they were reviewing various
industries, they were impressed by the fact that
these gaps might create difficulties at some
future time. And if it was so pointed out by the
Tariff Commission it to unfortunate that the
Planning Commission and the Government of
India did not pay sufficient attention to it till
such time we suddenly came across a situation
in which this became a compelling problem. I
would, therefore, like to submit that perhaps
the work of the Tariff Commission might be
expanded up to a point. At the present moment
it is mainly concerned with the question of
protection and also the cost analysis of a
particular industry. Government wants an ana-
lysis regarding the cost structure, regarding the
prices of finished products, etc. These are very
valuable items of work and should be carried
on. But in our opinion, we have not got any
agency which considers itself responsible to
see whether the problems of a given industry
are fully looked into or not, excepting the
Development Councils. The Development
Councils which are associated with the
Ministry of Commerce and Industry do look
into the problems of the industry up to a point,
but it is desirable that an independent agency
like the Traffic Commission undertakes this
work and that whenever a particular industry is
referred to it with refer-
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ence to protection or analysis, the Tariff
Commission goes further into the entire
question whether all the requirements of this
industry are properly looked after or not, and
recommends to the Government not only
regarding the protection of that particular
industry or the prices and the cost analysis of
that particular industry, but further to draw the
attention of the Government and of the Plan-
ning Commission regarding the problems that
are likely to arise with reference to that
industry and see that all the gaps that exist in
our economy are fully plugged in so that it
will lie possible for us to develop on a more
scientific line.

These are some of the points that arise
when one tries to go through the Report of the
Tariff Commission, and I hope that some
attention would be paid to them. Thank you.
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faerit @) w7 & W7 WA 77 &9 WAl @
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"Difficulty is often experienced by trade
in clearance of goods through the Customs
on account of the difference in the Import
Trade Control and the Indian Customs
Tariff Classification. Such difficulties
particularly in the case of items which are
not specially classified in I.T.C. or LC.T.
Schedule, the more so because the two
authorities interpret the classification of
stores from their own standpoints."
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SHRI MANUBHAI SHAH: Madam Deputy
Chairman, I am sorry that at this time most of
the speakers who made observations on this
Bill are not in the House. Shri Bhupesh Gupta
mentioned that the same speeches are being
made by Treasury Benches and the same by
some of the hon. Mem-ibers who take interest
in this Bill. While I certainly agree with the
latter part of his observation, as far as my
friend, Mr. Bhupesh Gupta, is concern-ed. I
would certainly say that in every BUI we have
tried to bring about clarifications to break new
ground looking to the development in this
country from year to year when this Bill
comes before the august HouSe.
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The very fact that during the ten years any
number of industrial units, running into
thousands, both in the large-scale and small-
scale sectors, have come up, and more so in
the last six or seven years, qualitatively
speaking, India today produces practically
every product under the sun, though
quantitative deficiencies, as Mr. Dave rightly
pointed out, do exist because of the massive
population in this country and the rapid pace
at which we want to raise the living standards
of our people. Therefore, the presentation of
the picture of industrial growth, the tariff
policies, the import policies, the customs
policies, which are being evolved from year to
year, certainly, not only break new ground but
open up new vistas and horizon the like of
which at least—even though I was in industry
for the last two to two and a half decades—we
had never dreamt of before independence.
Today independent India can claim practically
the foremost place in industrial development
throughoui Asia and Africa. And if a decade
of intensive growth is again available to our
people—as we hope we will have—we shall
come of age in the industrial world very soon.

Madam, the question raised was: What is the
policy on protection? Madam, the policy on
protection is one what the Fiscal Commission,
headed by Sir V. T. Krishnamachari, had
adumberated in the earlier part of this decade
out of which was bom the present Tariff
Commision. The policy, as I said, in my brief
remarks, when moving the Bill for considera-
tion, is to reduce protection to the minimum
and de-protect an industry as soon as it comes
to healthy standards both of dimensional
growth, of economy of scale and of quality and
* performances.

I do not subscribe to what my friend, Mr.
Chordia, said that the quality of Indian
products Is very much inferior to their
counterparts throughout the world. 1 am,
therefore, glad that Mr. Santokh Singh and.
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[Shri Manubhai Shah.] later on, my friends,
Mr. Krishna Chandra and Mr. Suresh Desai,
rebutted his argument. Too long we have
talked. I myself have sometimes occasions to
complain because we are critical people. We
are not complacent men. We want to point out
our own defects where they exist in an
industry or in any part of our economy and
social growth, if it is so. And yet it will not be
right to run down the whole gamut of
industrial development in this country in the
name of quality if one fan, or a small hall
bearing has given some trouble or if a taper or
a roller bearing has given some noise in an
electrical motor. It is today millions of ball
bearings and millions of products which are
being produced by the highest international
standards, both acceptable in this country,
running into various industries, and also being
exported as finished products.

Then, Madam, the quetion arose, as Mr.
Dave said, why was an industry allowed to
come up if the raw materials, as Mr. Suresh
Desai pointed out, were more expensive than
the finished product? That is a very relevant
question. And yet the history of all industrial
growth points out that when one starts
covering as many gaps in the national
economy as is possible, the structure of the
foreign enterprise undergoes considerable
change with respect to their export markets.
Because we are determined to start every sort
of important and Daslc industry, at the time
when we start, as we saw in the case of Hindu-
stan Antibiotics, finished penicillin was being
sold in this country at Rs. 2/11 while the crude
drugs or their very intermediates were not
.even one-third its price. As soon as we made
our determination and started a big public
sector basic unit, down come tumbling the
international price to one-third or one-fourth
the rate. Today the price is roundabout 5%
annas. That is not our fault. That ia the
international method of competition.  That is
the method of consort-
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iums and cartels throughout th* world,
and because of that we cannot be cowed down
into inaction purely because what was not true
before tea years becomes true today.
Therefore, what Mr. Desai has said is perfectly
relevant.  Today these high carbon steels
are being sold to us at a slightly higher price
than  finished ball bearings. This was not
so when we started the ball bearing
industry. And if we had remained under fit*
calculation that if some people, the
international salesmen, in order to dump
thei, goods into the absorbing, consuming,
countries are going to do this, therefore, we
should not start an industry like this, we
would have been left with no industry at all in
this country. I have seen times, in my
own life, when  cloth dumped by a

neighbouring country was cheaper than our
own cotton. Therefore, we cannot stop
production  of cotton or cloth in this country.

These are the ups and downs of the inter-
national growth of economy and also the
international competition to make a country
self-sufficient, as my friend, Mr. Bhupesh
Gupta, was mentioning before this House.
Therefore, Madam, while we are all one with
the House— and I fully share the opinion of the
House that gradually we should reduce the
price and the quantum of protection—we
have also to see carefully that any amount of
blind following of a theory should not lead
to disastrous results, that the Tariff-Com-
mission which is consisting of very
specialised men—whatever the opinion of a
few individuals here and ther* may be, they
are men, experts, assisted, again, by various
advisers, surveyors and observers, specialists,
both from the public industry, private industry
and the governmental ages* cies—have
come to the conclusion that a certain amount
of protection & inescapable—and I should
think, »s I'

have always had the privilege here t*believe
that both the Houses fullysupport that—
and we But I

tfc*House, without craving for

grant stsdSprotection.

can assure

any u»pdu*'
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indulgence, that we have been very, very,
critical in these observations and we have tried
to de-protect as many industries as possible.
And even today 50 per cent, of the industries,
which have come before the House, are sought
to be de-protected not a day later than when
they deserve to be de-protected. My friend
Shri Santokh Singh said that while protection
is admirable as far as international protection
is concerned, that is, the indigenous industry
to be protected against foreign competition in
our own country we should have any number
of units internally competing so that the prices
can come down. Now, as a theoretical
economic proposition, it is unexceptionable.
But we must realise that we are trying to
develop a country with very scare resources.
Only the human resources are plentiful but we
have to even convert the human resources into
more equipped, more trained personnel.
Natural resources are scarce and the utmost of
raw material production is yet to be achieved.
In industrial raw materials there are more than
9,000 to 10,000 types of generic steel which
the world produces for different ball bearings.
I do not think that any generation of Indian
people or even Americans' or Russians could
produce every raw material that every industry
requires today in a very very fast-moving
world. Technologically, the whole world is
racing towards a development which was
unheard of in the history of mankind.
Therefore, what 1 wanted to submit to the
House was that while we are very careful that
competition of a healthy nature must be
developed in this country, we cannot be
oblivious and run away with licensing any
number of industrial units and then let them
all down because the economy of the scale
will suffer; we will not have the foreign
exchange to feed all of them; a lot of capital
goods will have to be multiplied and human
effort will be wasted and national investment
which has to be directed in a country of poor
resources, towards basic priorities, wiil all be
frustrated. So, within the

932 RS—3.
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limits of the national investment and national
resources, we do have a licensing policy in
which more than one unit is approved and that
is the fact which we have given in this book
also that there are 7 more licences coming up.
The Tata SKF is one that is going to be a huge
plant of one of the best internationally known
ball bearing, roller bearing, taper bearing,
coach bearing factory. We are also having
Japanese collaboration of the N.K.S. which is
another internationally known one. An
American producer with a collaboration in
Calcutta has come up producing some of the
best ball bearings. All these aspects are
therefore covered, but to cover them all by a
real umbrella of public sector—because these
different units in the private sector have their
own limitations, they cannot go into all
varieties and categories of basic ball bearings,
taper bearings, roller bearings, which the
country needs for several industries and their
machinery—we decided to put up a unit in the
public sector. The public sector unit will be
perhaps bigger both in output and in invest-
ment than all the private sector put together.
That was very necessary. Such a basic
industry cannot be left to the pleasure of the
private units to come up when they liked, to
produce what they liked and to produce in
quantities which served their profit interests,
naturally. Therefore, we cannot leave it to
them. There we have tried to and still we are
trying to negotiate the whole aspect with our
technical collaborators from very highly
industrialised countries of the world to
establish this unit in the public sector. What I
wanted to assure the House is this that once
our size of production develops, even of the
special steel, the basic steel—may be 30, 40 or
50 per cent, of our raw material requirement is
also sought to be produced in the public
sector, in some of our alloy steel plants. Once
we know the quantum and the type of steel
that would be required for the various types of
basic bearings of these units, then we
should also
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[Shri Manubhai Shah.] parcel out the basic
raw materials to be produced and I can assure
the House that it is not our intention to rely
continuously on the import of these raw
materials for such basic industry, because
neither economically it pays us nor it will be
correct to make the country depend for such a
vital thing on foreign imports.

SHRI AKBAR ALI KHAN: How long
will it take?

SHRI MANUBHAI SHAH: I believe the
new unit of ball bearing should take 3 or 4
years, maybe by the beginning of the Fourth
Plan or maybe in the second year of the
Fourth Plan, it might be "in operation and the
alloy tools steel plant should follow within a
year or two of the same because one of the
alloy tool steel plant in the public sector is
also coming forward and with a few more
electrical induction furnaces of low frequency
or high frequency, as the case may be, we can
produce some of the basic raw materials
required by the ball bearing industry.
Therefore, those are the aspects which we
have tried very much to look into and I can
assure the House that all these aspects are
constantly before us.

Then there was a question which Mr. Dave
raised whether in all these calculations, the
Tariff Commission's functions are clearly
denned or not, or are the Tariff Commission
quite a comprehensive body or is the Deve-
lopment Council a comprehensive body or is
there any other organisation being thought of
by the Government to watch, to see that these
various gaps which today have come before
us, could be filled up. I may point out to him
very humbly that the gaps were not unknown
to us nor is this a new revelation that the gaps
have come up only now. In an economy
which is just growing, we entered the
industrial era a decade back. When we
became independent, we were hewers  of
wood and drawers of
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water. We were the processors, bottlers and
assemblers in this country. No basic
production was ever attempted here except for
bringing some crude drugs from outside and
bottling them, vialling them or bringing some
ck.d. plants and assembling them. I had
occasion to tell here that there were more than
156 truck models and car models and various
other types or models. It was a veritable jungle
of imported goods which the previous imperial
masters were allowing in this country. It was
only after the achievement of independence
and after evolving a national policy on
planning that we have tried to ratidnalise all
these things. Therefore, we mean to develop it
in a manner in which lots of vital missing links
in the national economy are gradually filled. It
is not possible in the modern technological
world to claim that all the gaps will be, here
and now, filled, even if any high-powered
body is kept. No high-powered body, in my
humble opinion, knowing technology as I do,
would be competent to tell, find out or analyse
or point out or indicate all the gaps that would
exist or that would come about in a period of
growth—and such a rapid one—but I can
assure the House that various bodies are
working in a broadly, integrated and co-
ordinated manner so that the priorities are well
laid out. From year to year the priorties have
got to be slightly altered to suit the new
developments and new requirements and on
the whole if we see the growth of the industrial
gamut, the industrial machinery and machine
tools, which is basic and fundamental to .any
economic growth, have received the highest
attention in the last 6, 7 or 8 years. We have
the industrial index running somewhere at 194
points today. The machine tools and industrial
machinery have recorded more than 900 points
whereas next comes engineering. It has
recorded something like 650 and the basic
chemicals have recorded 480 and con-surmer
goods, which naturally, even though important,
have low national priority are less than 194.
That is
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why 94 is the index. This very fact shows and
if the House and the Members can kindly
examine the different groups and categories
of industrial products, and see what indices
have been achieved in the last several years
from year to year, they will fully appreciate
that the priorities have belonged to where
they must. The priority has been assigned
where it is absolutely incumbent for a nation
marching forward towards the road to
industrialisation and that is what we have
adhered to.

There might have been a few errors here
and there because of human being or national
body being not always infallible but broadly
speaking, by and large, we have stuck to pro-
per priorities. We have adjusted priorities to
suit the time and now that the emergency has
arisen, we are fully being geared to meet the
emergent requirements of our national
emergency. One does not know how long it
will last but we are determined to see that
India becomes one of the best defence
equipment producing nations and all efforts
are being made in every direction to see that
the present industries-and the fu'.ure industries
are so geared to meet the emergent
requirements of our nation and to equip it with
the most modern arms and equipments and
supplies that any nation can require to fight a
bitter enemy, the aggressor, such as the one
we are facing today. With these words, I do
not want to take more time of the House. I can
assure Members that all their comments and
suggestions would be examined. For instance,
Mr. Krishna Chandra raised or rightly pointed
out that there is a variation between the
customs schedule and the tariff schedule.
Now, there is a historical reason behind it. We
were a tariff country having protection,
protection and protection. The word runs into
volumes, not only a few pages. I myself, even
though I am conversant with all these, find
myself completely at a loss to find out where a
particular product belongs but deletions are
taking place from week to week, from month
to month
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and from year to year and as we go along,
new additions are being made of products
which we have never thought of or dreamt of,
and therefore, naturally there is sometimes a
possibility that one product appears in one
place in one form and in one name and the
nomenclature for the same product which
naturally to an industrialist looks like the
same but in the other schedule it appears in a
different name. If these discrepancies are
pointed out by experienced Members of this
House and industrialists, we shall be very
grateful and every such suggestion to delete or
to remove any discrepancy will be most

welcome. With these words, Madam, I
commend the Bill to the House.
4 p.M.

THE DEPUTY CHAIRMAN: The

question is:

"That the Bill further to amend the
Indian Tariff Act, 1934, as passed by the
Lok Sabha, be taken into consideration."

The motion was adopted.

THE DEPUTY CHAIRMAN: Now we shall
take up the clause by clause consideration of
the Bill.

Clause 2 was added to the Bill.
Clause 1, the Enacting Formula and the
Title were added to the Bill.

SHRI MANUBHAI SHAH: Madam, I beg
to move:

"That the Bill be returned."

The question was put and the motion was
adopted.

THE HINDI SAHITYA SAMMELAN
(AMENDMENT) BILL, 1962

THE MINISTER oF EDUCATION (Dr. K.
L. SHRIMALI) : Madam, I beg to move:

"That the Bill to amend the Hindi
Sahitya Sammelan Act, 1962, be taken
into consideration."



